
       HP State Pollution Control Board,
Below BCS, Phase-III, New Shimla

 
No. PCB-OA No. 514/2022-                                             Dated:
 
To

The Registrar General
Hon’ble National Green Tribunal
Faridkot House, Copernicus Marg, New Delhi-110001
 
Subject: Compliance to Hon’ble NGT’s order dated
30.08.2022, passed in O.A. No. 514/2022 titled as
Pawan Kumar & Ors. Vs. State of H.P. (ATR of Joint
Committee).

Sir,

Please refer to the afore-cited subject matter related to
alleged illegal mining on government land and uprooting of khair trees
at Village Riyah, Tehsil Sujanpur, District Hamirpur H.P. wherein, vide
order dated 30.08.2022, following directions were passed:-

            “…3…… In view of the allegations made in the application,
we consider it appropriate that a Joint Committee be constituted to
verify the factual position. Accordingly, we constitute a Joint Committee
comprising of representative of State PCB, DFO and District
Magistrate, Hamirpur and direct the same to meet within two weeks,
undertake visit to the site, look into the grievance of the applicant,
associate the applicant and representative of the concerned project
proponent, verify the factual position, take appropriate remedial action
by following due process of law and submit its Factual and Action Taken
Report within two months by e-mail at Judicial-ngt@gov.in......

              List for further consideration on 22.12.2022….”.  
             In compliance to afore-cited order dated 30.08.2022, the

Joint Committee constituted by the Hon’ble NGT has submitted a
Report. The joint inspection report of the Joint Committee is annexed as
Annexure R-1, which may kindly be placed on record please.

 (Encl: as above) 
                                                                                                                     
Yours faithfully,
  
 
 

                                                                                                         
Apoorv Devgan, IAS                                                                         

PCB-E007/31/2022-LEGAL SECTION-STATE POLLUTION CONTROL BOARD
646766/2022/LEGAL SECTION

I/164928/2022
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                             Member Secretary
                                                                                                           

     HPSPCB, Shimla

PCB-E007/31/2022-LEGAL SECTION-STATE POLLUTION CONTROL BOARD
646766/2022/LEGAL SECTION

I/164928/2022



Report of the Joint Inspection Committee 

Subject: - Joint Inspection Report in Compliance to the orders dated 
30/08/2022 passed by Hon'ble National Green Tribunal in the 
matter of Original Application No. 514 of 2022 titled as Pawan 
Kumar vs State of HP. 

A. Introduction 

The Hon'ble National Green Tribunal, Principal Bench vide order dated 

30/08/2022 constituted a Committee comprising representative of State PCB, DFO 

and District Magistrate, Hamirpur. 

The relevant extract of said the order is reproduced hereunder: - 

" ...... In view of the allegations made in the application, we consider it 

appropriate that a Joint Committee be constituted to verify the factual position. 

Accordingly, we constitute a Joint Committee comprising of representative of State 

PCB, DFO and District Magistrate, Hamirpur and direct the same to meet within 

two weeks, undertake visits to the site, look into the grievances of the applicant, 

associate the applicant and representative of the concerned project proponent, 

verify the factual position, take appropriate remedial action by following due 

process of law and submit its Factual and Action Taken Report within two months 

by e-mail at judicial-ngt@gov.in ..... " 

B. Meeting and spot visit of the Joint Committee on dated 11/10/2022 

In compliance to the aforementioned orders dated 30.08.2022 a Joint Inspection of 

the site at Village Riyah, Tehsil Sujanpur, Distt. Hamirpur (HP) under the 

Chairmanship of Sub Divisional Officer (C), Sujanpur along with 

stakeholders/officials was carried out on 11/10/2022 wherein following were 

present: - 
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1. Sub Divisional Officer (C), Sujanpur. 

2. Assistant Environmental Engineer, HPSPCB Una 

3. Mining Inspector, Hamirpur 

4. Range Forest Officer, Hamirpur 

5. Field Kaanungo Sujanpur 

6. Pradhan Gram Panchayat Thana Dhamriana 

During the site visit, it was found that at the land comprising ofKhasra Nos. 184 & 

187 in Village Riyah, Tehsil Sujanpur, Distt. Hamirpur (HP) the work for the 

construction of Panchvati Park was under process and the said work is being 

executed by the Gram Panchayat of Thana Dhamriana. At the time of inspection, it 

was found that the concerned Gram Panchayat has only constructed approximately 

half of approach road and carried out plot development work of the Panchvati 

Park. During the inspection, it was found that averments made in the complaint 

letter by the complainants are not true and no uprooting of Khair Trees and illegal 

mining has been found on the spot. 

The Forest Guard of Sujanpur Range apprised the Chairman that a similar 

complaint on this issue was received in Forest Department of HP. During the 

enquiry in the matter already carried out it was found that there was no uprooting 

of trees at the site under question and also the person ( s) named in the complaint as 

complainant denied about the knowledge of any such complaint and told that they 

have not submitted/signed any complaint. In this context, the Deputy Conservator 

of Forests, Hamirpur Forest Division, Distt. Hamirpur (HP) vide his office letter 

No./RK/ 7899 dated 15/10/2022 has submitted his report in the matter wherein it 



has been reported that no illicit felling has been found in the area. Copy of letter is 

enclosed as Annexure-1. 

The Mining Officer Hamirpur, Distt. Hamirpur (HP) vide his office letter no. 907 

dated 14/10/2022 has submitted the report in the matter that no illegal 

mining/lifting has been found at the site under question. Copy of letter is enclosed 

as Annexure-11. 

The Pradhan of Gram Panchyat Thana Dhamriana who was also present at the site 

during the inspection of site by the Joint Committee apprised the Chairman that the 

proposal for the construction of the Panchvati Park on the Government Land was 

approved in the Gram Sabha for the year 2021-22 and during the development of 

site no damage has been done to the Plants. The Pradhan of Gram Panchayat Thana 

Dhamriana has submitted written submission in this regard vide letter no. Nil 

dated 11/10/2022. Copy of the letter is enclosed as Annexure-111. He also 

apprised that some mischievous persons are continuing complaining against the 

Members of Panchayats /Gram Panchayat by impersonating a Villager. He also 

told that the complaint in the present matter was signed with the name of Sh. 

Pawan Kumar & others, however Sh. Pawan Kumar S/o Sh. Rumi Ram, Village 

Dhamriana, Distt. Hamirpur (HP) has refused that he has not submitted this 

application. The Pradhan of Gram Panchayat Thana Dhamriana has submitted the 

Proposal passed by the Gram Panchayat in Gram Sabha held on 09/10/2022 

regarding request to the Govt. Departments not to consider the fake complaints 

which are being submitted with bad intentions by unknown persons/ without 

complete name and address. Copy of passed resolution No. 03 dated 09/10/2022 is 

enclosed as Annexure-IV. 

The intimation letter of the Joint Inspection was also sent to the Sh. Pawan Kumar, 

Rio Gram Pancayat Dhamriana, Tehsil Sujanpur, Distt. Hamirpur (HP) and was 



requested to remain present at the site at the time of inspection of the site by the 

Joint Committee on 11/10/2022 along with other complainants. However, Sh. 

Pawan Kumar and any other complainant were not present during the site 

inspection by the Joint Committee. However, Sh. Pawan Kumar, S/o Sh. Rumi 

Ram, Village Dhamriana, Tehsil Sujanpur, Distt. Hamirpur (HP) has submitted 

letter no. niL dated 11/10/2022 addressed to the Pradhan of Gram Panchayat Thana 

Dhamriana wherein he has stated that the complaint of illegal mining and illicit 

felling of trees being submitted before the Hon'ble NGT is fake and baseless and 

requested to close the said complaint. Copy of letter is enclosed as Annexure-V. 

Conclusion-cum-Recommendations of the Committee: 

After the deliberate conversation and examining the matter on the observations 

made during the site inspection, the committee submits that the averments made in 

the application are not true and there is no uprooting of Khair Trees and illegal 

mining at the site under question. The said complaint/application was found to be 

fake on baseless facts using the name of the residents of the area. As there is no 

violation of HP Forest Policy and Himachal Pradesh Minor Minerals 

(Concession) and Minerals (Prevention of Illegal Mining, Transportation and 

Storage) Rules, 2015 has been found, hence no further action is required in the 

matter. The joint report is submitted for consideration of the Hon'ble NGT please. 

With Humble Submission 

~ SDM Sujanpur 
Distt. Hamirpur (HP) 

Regi nal Officer, 
HPSPCB Una 

~>~ 
De put ·ssioner 
Disinc: amirpur (H.P) 

Yours Faithfully 

Conservator 
of Forests 

~ ~~ ~~-:~ 
yl~,f'l 

Mining Of teer 
Hamirpur 












